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CENTRAL ELECTRICITY REGULATORY COMMISSION  
NEW DELHI 

 
Petition No. 220/MP/2023  

 
Coram: 
Shri Jishnu Barua, Chairperson  
Shri Ramesh Babu V., Member  
Shri Harish Dudani, Member 
Shri Ravinder Singh Dhillon, Member  
 
Date of Order: 13th July, 2025 

 
In the matter of 
 
Petition under Section 79(1)(c) read with Section 79(1)(f) of the Electricity Act, 2003 
seeking a direction against Respondent No. 1 to pay compensation, being the increase 
in cost of Tariff due to blending of imported coal. 
 
And 
In the matter of 
 
D.B. Power Limited,         
5th Floor Office Block 1A, 
DB City Park, DB City Arera Hills, 
Opposite M.P. Nagar Zone-I, Bhopal-462 016, 
Madhya Pradesh                                                                                            …Petitioner 

 
Versus 

 
1. Gujarat Urja Vikas Nigam Limited, 
Sardar Patel Vidyut Bhawan 
Race Course, Vadodara–390007. 
 
2. Manikaran Power Limited, 
Manikaran Tower, Kilburn Colony, 
P.O. Hinoo Ranchi-834002, Jharkhand.                                                  …Respondents 
 
 

ORDER 
 

 The Petitioner, D.B. Power Limited, has filed the present Petition with the 

following prayers: 

 

“a. Direct Respondent No. 1 to pay compensation, being the increase in cost of 
Tariff due to blending of imported coal, as claimed by the Petitioner in its 
supplementary invoice dated 10.02.2023 [Annexure P-13 (Colly)] read with 
Credit Note dated 25.03.2023 [Annexure P-16 (Colly)] along with interest payable 
thereon till actual payment of the said compensations;  
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b. Pending final adjudication of the present Petition, pass an ex-parte ad interim 
order, directing Respondent No. 1 to forthwith secure and make payment of the 
compensation in terms of prayer (a) above; and 
 
c. Pass any such other and further reliefs as this Commission deems just and 
proper in the nature and circumstances of the present case.”  
 

 

2. The Petitioner, vide its affidavit dated 8.11.2024, has sought permission for 

withdrawal of the instant Petition. 

 

3. In view of the submissions of the Petitioner, the Petitioner is permitted to withdraw 

the present Petition. 

 

4.  Accordingly, Petition No. 220/MP/2023 is disposed of as withdrawn. 

 
 Sd/-  sd/- sd/- sd/- 
(Ravinder Singh Dhillon)   (Harish Dudani)    (Ramesh Babu V.)   (Jishnu Barua) 
       Member            Member                    Member            Chairperson      
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